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squatters—like other squatters who
started squatiing after July 1960—were
being treated as ineligible squatters
and charged economic rent at Rs, 5.00
p.m, instead of the subsidised rent of
Rs. 3.50 p.m. charged from the eligible
squatters. It was, however, decided
in February 1965 that the squatters
whose names are included in the
Voters list of January 1961 should
also be charged the subsidised rent of
Rs. 3.50 per This decision
will shortly be implemented in both
the Naraina and Madangir colonies.

Southern Grid

5518. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a Con-
ference of Chairmen of State Electri-
city Boards and Chief Engineers of
four Southern States decided on the
25th April, 1968 at Hyderabad to give
top priority in the construction of six
power lines to establish the southern
grid;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the tota] amount of expenditure
on such projects?

The Ministcr of Irrigation and Power
(Shri Fakhruddin Abhmed): (a) Yes,

(b) The Government of India are
in agreement with the decisions arriv-
.ed at the Conference.

(¢) About Rs, 23.34 crores
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Laxmi Bank of Akola

5521. Shri R. Barua: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government have
taken any action against the manage-
ment of the Laxmi Bank of Akola
which has been recenaly liquidated;
and

(b) whether Government have con-
stituted an enquiry into the causes
which led to the liquidation of the
said Bank?

The Minister of Finance (Shri
8achindra Ohaudhuri): (a) and (b).
The chairman and certain other

officers of the bank have already
been tricd and have been convicted





